J

g J;JQ

CENTRAL ADMIN ISTRATIVE TR IBUNAL
CALCUTTA BENCH

No.G.A.1118 of 1996 .
Date of Order : 25.9.1996

Present : Hon'ble Mr.Justice A.KeChatterjees Vice-Chairmen.

Hon'ble Or.8.C.Sarmar Administrative Member.

PALLRB KRNTI CHATTOPADHYAY & ANOTHER

VSQ
UN ION OF INDIA & ORS.
(NeAeTaMa o)

For the applicents s Mr.M.P.Rais counsel.

For the respondentss FmeS.K.Dutta; counsel (For Res.2 and 3),

ORDER

Heard ld.caunsel for both the parties.

2. Ld.counsel for the dppllcants states that the applicents
had received. the 1nterv1aw letter and duly appea@red -before the
UePoS. Ce and at presento they have ‘na gz;evance on that ‘Score.
In ﬂ1a c1rcumstances: he doee not press this appllcatlon»
except that there’ may ba an’ order for payment of TA/DA to the .
appllcants. e _.,¢u‘“'~ “u.'w

3. tn parueal o? the drder’dated 1109 19965 we f ind that it
was recerded that the appli“énis shall pot be entitled to-any
TA/DA ékﬁaneea for Eppearing ;h such 1nterv1eu till further’
orders.' Under the circumstancéss we conszder that this. interim
order sha%d not stand in the way of granting such TA/DAs . ;Kth
may be admissiblae to the apnllcantsv under the rules._ '

v .

4, The application is 8ccordingly treated to be dlsposed oF
8s withdraun. NoO order is made as to costs. -
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